.

13.26 hrs.
ESTIMATES COMMITTEE-—~contd.

FIrTy-seVENTH AND SIX*TETH REPORTS
AND MINUTES

SHRI R. K. SINHA (Faizabad):

I beg to present the following Reports
and Minutes of the Estimates Com-
mittee:—

(1) (i) Fifty-seventh Report on
the Ministry of Heaith and
Family Planning (Depart-
ment of Health)-Central
Government Health Scheme.

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

(2) (i) Sixtieth Report on the
Ministry of Industrial Deve-
lopment-—Availability and
Distribution of Cement.

(ii) Minutes of the sittings of the
Committee relating to the
above Report.

13963 hre.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND NINETEENTH REPORT

SHR!I JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the
Hundred and nineteenth Report of
the Public Accounts Committee on
Chapter III of the Report of the Com-
ptroller and Auditor General of India
for the year 1971-72, Union Govern-
meént (Civil), Revenue Receipts, Volu-
o8 II; Direct Taxes relating to In-
come-tax.

+ + A———

1327 hrs,
COMMITTEE ON PUBLIC UNDER-
TAKINGS

PorTy-NINTH AND Frrrrers REPORTS
AND MINUTES

SHRI NAWAL KISHORE SHARMA
(Dausa): I beg to present the follow.
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ing Reports and Minuteg of the Com-~
mittee on Public Undertakings:——

(1) (i) Forty-ninth Report on
Indian Oil Corporation Limit-
ed (Marketing Division),

(ii) Minutes of the sittings of the
Commniittee relating to the
above Report.

(2) (i) Fiftieth Report on Ferti-
lizer Corporation of India
Limited (Marketing and Dis-

tribution).

(ii) Minutes of the sitting of the
Committee relating| to the
above Report.

s

13.27% hrs,
MATTERS UNDER RULE 377

(i) REPORTED RACKET ABOUT SMUG-
GLING OF URANIUM FROM JADUGUDA
CompPLEX TO CRINA AND PARISTAX

ot ver @w fag  (|9T)
Wy gy, W9 W wafa & &
T FT A TF WA fawm o
WX wTHRE AT ATEAT F o W &
wEAr ¥ A qMY-ET qgq & Aw0
¥ g s fagre & omeege
& v T e wEr ¥ oa
¥ OF AFE-AETE WWT § ) 9g A
& T N aw ¢ fr g3 dar Fwr
2T AN EIfHE et ¥ w1 R e
arET &, 39 WY Wi a@ AW aT
wree & QX 2w F Y < & S Fw v
& g AW § 1 A qwTETe Wi § 99
¥ yE 99 Wi wfewnw ¥ agr
¥ gfw s e W AW
frafe ¥ i aufedl ® frge
fer mr & faw ¥ & e W &
& o fremr wgEn g e dw i
e g & I o X gt W e
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[t we7 gare Fay)
ag g arai et @ 69 R
anit ¥ ooy wfwfafaat fraed
Wi 9 & Wy o e gm e o
uw & ey qafoat ff dY | Tq & v
war § B o g o eafer agr
AP @ L ow Rl s g
afer § 1 w9 GO9I & S
€ faar 99 &7 g ¥ ¥ g W a7
w1t ady & wwar § ) wafag ¥ e
gFrsrmainiary 31 @
T OF TFTY I F WY 90 WK
oYy Ifaa auE & T day { Ay
¥ wrade wEwit ¥ wfan wdwa 9 fag
& w9 3% AT X 1 ANy =9 @ TH
9T agq & faq Wi faar s anfga 4

g § & ag g argan v 5@ €
grar & g sfaa sriady g aifee
wifE gt o geon e &, Y wedwe
Fgiawd wagy § i fe
gdT FAIMT Ay AAqTE T T
ger ar qdm-gdew g S # W

*t wgafy & 93 W aTEw £ 0
“Uramium smuggled to China,
Pakistan

“Jameshedpur; April 23: A big
racket’ of uranfum smuggling from the
Jaduguda complex; 3% km, from here;
to Pakistan and China is claimed to
have been unearthed by the police.

“The police raided some places and
arrested five persons including a
constable,

“About five kg of uranfum powder
and yellow cake contained in plastic
bags with tags showing their price
weére alsd recovered.

“The police said that a gang of
smugglers had been sctive in the srea
for some time and used to smuggle
uranium via Calcufia and Nepal”.

araae, 39 for oy @ aww &
ag arx vt At e wfim @ o
Fardc wryg fofiar ¥ fegears &
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aTE At T § N fn aga ot wfiteh
watarcwar ) e & e ow
w1 ¥t g o F 7 §), wafag & wgr
g fr worre wu Wty § v 2 WX
wrT ¥ § wdw wor g e g 9%
wrfer qEa AT W WX R wwE
# Y T wgy oA ¥

SHRI SAMAR GUHA (Contai): This
is a very serious matter that hag been
raised. Most of China’s nuclear wea-
pons are based on uranium, not on
plutonium. That there is a smuggling
racket in this is very serious It can-
not be without the conspiracy angd col-
lusion of some big gangs. It is a very
serious matter and I would request
you to admit a call attention notice
on this. '

st aotent mw (%)
geaer Y, At N Fadewr aft R fw
F RRAT FIT RZAIA § 1 EwT
aw & foa g3fam # fraft s=vm 3,
g fomac wgraqn ¥ - @9
HAA G THAR W AT gW AV A
7 17 g JdR @7 A wgew
T agr &, @ A A gl
g fwww sA-REWA AIFT ST
afs wat wgew wod feer w@w
¥ | Ao ¥ wd )

MR. SPEAKER: I will ask ki to
take note of it.

SHRI JYOTIRMOY BOSU (BRi-
mongd Harbdur): T wish to draw yOifr
kind attention to the fact thaf s
Chair had made an observation ¢he
other day on the issue raised
namely, the rape of Naga '&%ﬁ
the Border Security Force. The Chair
had observed:

“I have given certain expressious
and I have algo given certain
directions, that the Home
Minigter my malke 5 thorough
enquiry into it and comea bw-
fore the House with whatever
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findings he has. As he is
personally present, if he wants
to say something he can say
or we may close the matter
here.”

That was said on the 18th April, and
today is the 24th April. Seven days
almost have passed, and the Home
Ministey has not bothered to come
before the House, although there was
a clear directive from the Chair, I
would like the Government to clarify
this and come forward forthwith with
a report.

MR. SPEAKER: You may be aware
that when any Minister is asked to
make g statement, he should give the
statemnent within a reasonable time,
and {f there is going to be any delay,
he should tell the House that that is
the reason for the delay.

Mr. Mohsin,

SHRI B. V. NAIK (Kanara): Sir,
permit me {o make a point on that
point of order.

MR. SPEAKER: Please do not get
up any time. There is no question
of a point of order. Nobody was on
on a point of order. Please sit down,

SHRI B. V. NAIK:
scope of rule 377...

It is about the

MR. SPEAKER;
you.

I have not called

It is now the Home Ministers' turn.

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): Sir, we shall
mike enquiries into the allegations

1n this House and whatever is the
r t, the House will bé fnformed of

. ¢ are making enquiries and as
50on as the facts are availible to us,
}";:u;:!l bs very glad to inform the

w1y

« b
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SHRI JYOTIRMOY BOSU: A

direction was given on the 1B8th

April. Seven days have passed.

MR SPEAKER: They are making
an enquiry. As soon as they are
ready, they will inform the House.

May I te]l you that if they have
no result ready, your shoutings can-
not help them. This has been brou~
ght to their notice, and they have
said that an enquiry will be made.

SHRI B. V. Naik: 1 have been
trying to bring to the notice of the
House that 101 people have been star-
ving for seven days, and I have not
been able to succeeqd in my attempt.
101 people in Mangalore; peasants;
have been slarving for seven days. I
have been trying to place that case
here and they have gone on an inde-
finite strike...

MR. SPEBAKER: Even now you
are not succeeding, I have not called
you.

SHRI B. V. NAIK: If the entire
House gets concerned about New
Dethi and the surrounding precincts
only; what wil] happen to the outside
areas in this country? (Interruptions)
All the time we are djscussing about
22 godowns in New Delhi. There are
101 people who have starved for
seven days.

MR. SPEAKER. Shri Madhu
Limaye.

SHRI B. V. NAIK: I have not
been able to get the attention of the
House. I must register my protest
as well as my regret and plice it on
the record at least. Let it not go onut
of the record here.

SHRI JYOTIRMOY BOSU: Sir; Y
wish to say about a lapsg on the
part of the Chair in the matter of
arrest and custody of Ratan Chandri
Gupta. There was a clear directive
given from the Chalr,
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MR. SPEAKER: I have already

seen what you wrote and I may tell
you that when the Minister brought
it to my notice; I asked him to lay
it before the House.

SHRI JYOTIRMOY BOSU: Accor-
ding to what is said in authorilative
books the Speaker comes before the
House and makes it known—(Inter-
ruptions)—Sir, what were the obser-
vations of the Chair?

MR. SPEAKER: When any matter
js brought to the notice of the Chair,
whoever sits in the Chair, the Minis-
ter—as directed by the Chair—has to
bring it before the House and that
is why I had asked him to bring it

- before the House. It was for the
House to decide; not for the Speaker
or any individual.

SHRI JYOTIRMOY BOSU:
read out the observation.

I shall

MR. SPEAKER: When I say I
told him to bring it before the House
please do not raise it. It is no use.
I asked him to bring it before the
House.

SHR] JYOTIRMOY BOSU:

“Fhe Speaker 1s in overall charge
of discipline of the House
and therefore he should be
fully seized of the matter.
Everything should come be-
fore him, and it would be
more proper if he himself
mentions to the House what
has happened.”

After that, a motion can be brought.
1 think that will be more regular.
Ten days have passed. You have not
bothered to come before the House
and make a report to the Houre.

It says:

MR. SPEAKER: The House has
already taken a decision.

SHRI JYOTIRMOY BOSU :I main-
tain again that what was done was
improper, irregular and it was a se-
rious lapse on the part of the Chair.

APRIL 24, 1974
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MR. SPEAKER: 1 leave it to the
House. I am in the hands of the
Privileges Committee, Let them
exammne it and let us know.

SHRI H. N. MUKERJEE (Calcutta
—North-East) : Would you kindly
make sure that we are not treated to
an exhibition where the Chair is cross-
examined and all kinds of things are
brought up? It is bette: if these thingg
are dscussed in your Chamber,

MR. SPEAKER: He takes pleasure
in bringing everything to the House.
Members bring many matters here
which can be confined to the Chamber.
It is so painful sometimes.

SHRI JYOTIRMOY BOSU: 1 am
rather surprised. I have quoted from
what the Chair had observed. After
I made a submission I quoted that,
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(1) OWNERSHIP OF LAND RECLAIMED
FROM THE SEA WITHIN TERRITORIAL
WATERS OF INDIA

ot wy fed (wwt) - woaw
agvey, vk 7w oy Hy v F s
T & A A afrT € frafeaa st
Far IEAT 91 WY Dw W W
BN Z® A %Y WY €iEr qr fw
agreer AR der F afas aqr
weafer &7 WIS PR wGy-
e ATHTL W7 AT 777 F1T A7 GO0
297 T JAYT N E | IXFY
xgfr w7 =fafy &5 fad 73 Tex-
g # 1 " 297 IA WET
& —

“All lands, minerals and other
things of value underlying
the ocean within the territo-
rial waters or the continental
shelf of India shall vest in
the Union and he held for the
purposes of the Union”.



